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notices under Rule 377. Then I will
give you some time after that,

SHRI G. M. BANATWALLA: 15
‘minutes.

MR SPEAKER: I will first take up
notices under Rule 377. And then I
wil]l give you some time.

Now, I call Shri Madhu Dandavate.
Submissions under Rule 377.

————

1458 hrs.
MATTERS UNDER RULE 377
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MR. SPEAKER: That is already
ever. I have given enough time,

=t v fasta quaarg  wWEw A,
w9 gH FEl ¥§& FwA & fA0 IIA E, v
g Fg7 & fF Smac § fafqy 1 @
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A A OnEFETF & weafd o
3 f& smqls & eq #y gw vordd 1 W
gEF ¥ T9 7AW 9 qgw A wifgw

MR. SPEAKER: We have given
iime for discussion of the issue. 2
hours we have given. We have pro-
vided another time; that is for 2
hours; that will come. Now, Shri
Madhu Dandavate.

Wt o faww qreww 0 FTEA
F IJaN wF § )

() Re: Press COMMISSION

PROF. MADHU DANDAVATE
(Rajapur): Mr. Speaker, Sir, under
Rule 377 I raise the following matter
of urgent public importance:

The Minister for Broadcasting and
Information has announced that the
terms of reference of the Press Com-

MAGHA 10, 19001 (SAKA)

Rule 377 130

mission would be made more compre-
hensive and the members of the Come
mission who have resigned would be
replaced by new members. When the
Parliament is in session, such an im-
portant announcement should have
been made in the House. I reguest
the Minister to take the House into
confidence and make an elaborate
statement about the proposed com-
prehensive terms of reference of the
Press Commission,

13 hrs.

(ii) REPORTED CRIMINAL ASSAULT ON
TWO WOMEN By RPF MEN IN A
COMPARTMENT OF JANATA EXPRESS
OoN 3-1-1980.

SHRIMATI GEETA MUKHERJERE
(Panskura): With your permission,
Sir, T beg to bring to your notice,
under Rule 377, the following matter
of urgent public importance,

On 3rd January, two women named
Shiabati and Brinda travelling from
Howrah by Janata Express were raped
by RPF men inside a lady's compart-
ment and were thrown out of the train
along with their minor children near
Baichi Station. This is a very serious
matter and....**

MR. SPEAKER: Whatever ia there
in the original, that alene wil go in
the proceedings; not otherwise.

SHRIMATI GEETA MUKHERJER:
and the culprits need to be brought
to book and such further occurrences
prevented.

(iii) Re, DEPICTING OF AEMED FORCES
BELONGING TO DIFFERENT DYNASTIES
IN THE REPUBLIC DAY PARADE.

N o wge  (TTERL) ;e
qET, AR e & X 377 s &
WX UF BT A wgH w6y N W
qifFmrdz & AR Tear g oo

**Not recorded.
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((lv) REPORTED ACUTE DBOUGHI CON-
DITIONS 1N ORISSA,

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar). Sir, under rule 377,
1 beg to draw the attention of the
House to the following urgent matter.

The most acute drought conditions
are prevailing in Orissa as a result of
which thousands of people are leav-
ing their hearths and homes to find
employment elsewhere. Starving
conditiong are prevailing in the
affected areas. Rice production has
gone So low that Orissa which was all
along a surplus State has been forced
to import rice now. Drought also has
seriously affected in electricity genera-
tion and water supply for irrigation
gravely affecting production of high
yielding variety crops in the State
and effective measures are urgently
required to mitigate the suffering.

(v) Re: REPORTS OF FISHERMEN OF
TAMIL NADU TAKEN INTO CUSTODY
BY CEYLONESE NAVAL PERSONNEL.

SHRI M. S, K. SATHIYENDRAN
(Ramanathapuram): Sir, under rule
377, 1 wish to draw the attention of
the House to the following urgent
matter. ,

Fishermen of Tamilnadu  while
fishing within the limits of Indian
Territory near Katcha Theevu, are
being apprehended and taken into
custody by the Naval Personnel of
Ceylon Government,  Situation is
panicky and tense and this incident
took place this week. Pray immediate
intervention and save the poor fisher-
men,



